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NAME CORRECTION

°|, AVULASETTI SIDDARAMA NAGARJUN,
Slo Late Avulasetti Pullappa, residing at
Multidiamond Apts Flat No.305, 6th Main, 11th
Cross, Balaji la ]youl, near Bhadrappa layout,
Kodigehalli V/ C Bengaluru Morth, RMV
extension 2nd stage Bengaluru -560094 do
hereby solemnly declare that in my minor
daughter 10th certificate No:TY 40045885 and
migration certificate issued vide No:MC
1250112261 in index no 12556101136 her
correct name is mentioned as Siddha Manya
Avulasetti but Father's name is wrongly
mentioned as SIDDA RAMA NAGAJUN
AVULASEET! instead of AVULASETTI
SIDDARAMA NAGARJUN request the
concemed authorities to do the necessary
changes vide affidavit No: IN-
KAB5T36799200796Y dated 09/09/2026
swom before XXXVIIl Addl Chief Judicial
Magistrate, Bengaluru city.
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CHANGE OF NAME

I, V. LAKSHMI DEVARAJA, aged about
37 years, W/o. H Devaraja, residing at
#28, 1st Main Road, Shree Shaila
Nagar, Pattegerapalya Behind SHK
Kalyana Mantappa, Bangalore North,
Basaveshwaranagar, Bangalore
Karnataka-560079, do hereby declare
that | have changed my name
from LAKSHMI .V
to V. LAKSHMI DEVARAJA, vide
affidavit dated 11.09.2026, swomn to
before P.N. Nagesha, Advocate &
Notary, Govt. of India, Bengaluru.

AFFIDAVITICHANGE OF NAME

I, (Old Name) Isba Mukhtar,
Residing At No. # 44, 4th Cross,
Saraipalya, Vidya sagar, Bangalore
North, Dr. Shivram Karanth Nagar,
Bangalore-560077 Have Changed
My Name From (Old name) Isba
Mukhtar to (New Name) Isbah
Mukthar Vide Affidavit Dated 11-
Sep-2026 Sworn Before Notary B.
Chitra BAL, LLB. Bangalore.

I, SYED KHADAR PASHA, son of
SYED KHASIM, Residing at No.58,
Ground Floor, Back portion, 5th Cross,
Kanakanagar, R.T.Nager Post,
Bengaluru-560 032, |, Have changed
my name from SYED KHADAR
PASHA, to SYED KHADER PASHA.
Vide Affidavit Date 10/9/28
Advocate and Notary by
V Rajashekhara

BEFORE THE DEBTS RECOVERY
TRIBUNAL-1, AT BANGALORE
No.No:1, BSN L. building, Telephone
House, 4th Fir, Rajbhavan Road, B'lore-01
ORIGINAL APPLICATION NO. 470,2025
CANARA BANK: Erstwhile Syndicate Bank
Basaveshwar MNagar branch, Bangalore
560079. Mail ID:cb10651@canarabank.com.
Represented by its Senior Manager
Anilkuamar R (M) 8971917966 IFSC:
CNRBODD3847, PAN:AAACCE106G, Mobile
No: 8000060201 ....APPLICANT
AND: 1, UNIQUE INDUSTRIES .DEFENDANTS
Reptd by its proprietor Harish J s/o Jayaraj,
Ne:12, 11th Main Ist slage, Vrushabhavathi
nagar Kamakshipalya, Bangalore-79, Aadhar
N0:293989905488 PAN No:AFWPHO794 k,
Udyog Aadhar No: KRO3AD020172, Email:
harishj869@ gmail.com. (M)319742420037
Also at: 134, Ist stage, 2 nd Main, 5th phase,
Mahaganapathinagar, Bangalore 560044,
Email: harishj869@gmail.com,
(M)919742420037.
Alsp at: 4, Ist stage Kempegowda industrial
Area, Kamakshipalya Bangalore-79 Email:
harishj8G9@gmail.com, (M)319742420037.
Summaons issued under Rule 23 (viii) of the

Debt Recovery Tribunal (Procedure) Rules
1993 by Paper Publication to Defendant.

To 1. Unigue Indusiries Reptd by its proprietor
Harish J s/o Jayaraj, No:12, 11ih Main Ist
stage, Vrushabhavathinagar Kamakshipalya,
Bangalore 560079. Aadhar No:293989905488
PAN No: AFWPHO794 k, Udyog Aadhar
No:KRO3A0020172. Email: harishj869@
gmail.com. (M)319742420037
Also at: 134, Ist stage, 2nd Main, 5th phase,
Mahaganapathinagar, Bangalore-44, Email:
harishjB69@gmail.com, (M)919742420037.
Also at: 4, Ist stage Kempegowda industrial
Area, Kamakshipalya Bangalore-79 Email:
harishj869@gmail.com, (M)919742420037.

Whereas, the applicant has instituted an
application under section 19 of the Recovery of
Debis due to Banks & FI's Act, 1993 against
you for the recovery of Rs 21,82,000-00
(Rupees Twenty one lakhs eighty two thousand
only) in together with current and future
interest and other reliefs. You are hereby
summoned to appear and to file written
statement before this Tribunal at 10:30 AM or
atsuch time 11/01/2027 to answer the claim.
1. You should file your registered address and
Memo of appearance when you enter
appearance before the Tribunal either in
person by a Pleader/Advocate duly instructed.
2. Take notice that in case of default of your
appearance on the day mentioned herein
before, the proceedings will be heard and
determined in your absence.
The Application will be determined in your
absence. Given under my hand and seal of this
tribunal on this 19/08/2026.

Registrar

Debt Recovery Tribunal -1 Bangalore -1
K. MALLIKARJUNAPPA
ADVOCATE No. 124, 5th Main Road,
8th 'A' Cros Prashanthnagar,
BANGALORE -560, Mobile: 9980599511
Emall: mallikarjunappa.koudiki@gmail.com
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1, NAGAMALLIKA, D/o Shankarappa
N, residing at No. 868, Siddharth
Nagar, Jalahalli west, Bangalore

North, Bengaluru 560015
Karnataka, India
have changed my name to
NAGAMALLIKA S
vide affidavit dated 12/09/2026,
sworn before Advocate and Notary,

Uday Kariyappa B.G., Bangalore

|, the undersigned RADHA, Aged about
58 years, W/o Rajgopal Residing at
No 02 1st Floor, 4th Cross SSA Road
Cholanayakanahalli Bengalore North,
RT Nagar, 560032, | have hereunto
subscribed my former RADHA and
adopted new name CHANDRAMMA
and affixed Singature on this
Affidavit on this 10th day of
September 2026. Advocate and
Notary by V Rajashekhara

1, NAZIM, W/o. FAYAZ SAIT,
resident of # 2311, 2nd Main Road,
10th Cross, Valmiki Nagar,
Bengaluru 560 026,
have changed my name to

NAZEEMA
vide affidavit dated 01/09/2026,
sworn before Advocate and
Notary, Lakshmaiah, Bangalore

I, MOHD WASI, aged about 36
years, S/o Razi Ul Hasan, No.
1B-706, Provident Park Square
Apartment, Mallasandra Village,
Judicial Layout, Thalaghattapura,
Bangalore-560062, do hereby
declare that | have changed my
name from MOHAMMAD WASI
to MOHD WASI vide affidavit
dated 12-09-2026 sworn before
Advocate & Notary
MAHESHA .J.J at Bangalore.

|_CHANGE OF NAME J CHANGE OF NAME

We, KUMARAN S and ASHWINI
K, residing at #118 Padmeshwari
Nagar, Near Waer Tank, Kithaganur
Virgonagar Post, Bangalore - 560049,
Kamataka, here by declare that our
son's correct name is KAMALESH K
and our name as KUMARAN S and
ASHWINI K for all future purposes,
vide affidavit dated 11.09.2026 swomn
before Advocate and Notary J.Anand
Kumar, Bangalore.

I, ASHOK KATTI, resident of
No. 68, HIG-A 1st Floor, Block-27,
Shirke Apartment, Shirke,
Bengaluru- 560060,
have changed my name to

ASHOK D KATTI
For all purposes, vide affidavit
dated 01/09/2026, sworn before
Advocate and Notary, Ravi,
Bangalore

|, SAFEERA A F Wio. JAFFAR K H,
resident of No.13, 10th cross, 2nd Main
Road, Valmikinagar, Mysore Road,
Bengaluru- 560 026, Karnataka,
have changed my minor
daughter's name from
DUA MEHRIN K J to
DUAKJ
vide affidavit dated 09/09/2026, sworn
before Advocate and Notary,

R. Basavaraja, Bangalore

CHANGE OF NAME

I, MEENAL BACHHAWAT,
D/o. Ajay Kumar Ranka & Wife
Mr. Ronak Bachhawat , resident

of Door No.142, 8" Main Road,
14"  Cross, Malleshwaram i
Bengaluru-560003, have changed

my name from MEENAL
TANTED to MEENAL
BACHHAWAT, vide affidavit

dated: 12-09-2026 sworn before
notary Deepa M, Reg. No.12586,
Bangalore.

resident at Flat No.006 G Floor, Supama
Durga Bless Hno.12, 4th Main, Near Ayyappa
Reddy Garden, Yeshwanthpura Bengaluru
560022. | here by declare that my name
changed from LONAMETILDALOBO (Old
Name) to “LONA METILDA
MONTEIRO” (New Name) vide affidavit
dated 09.09.2026 swom to before me
Chandrakala M.A.,LLB, Advocate & Notary,
GovtofIndia, Bengaluru-560010.

|, LONA METILDA MONTEIRO, Wio CYRIL|
MONTEIRO, aged about 53 years and
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PUBLIC NOTICE

Qur client Mrs. Swapna Vajragiri is the absolute
owner of property bearing Site No.1, portion of
0ld property No.3/8, present Bruhath Bengaluru
Mahanagara Palike khata No.205/205/3/8,
situated at Hulimavu Village, Begur Hobli,
Bengaluru South Taluk, plesanﬂv comes undsr

IN THE COURT OF THE 3rd ADDL
SENIOR CIVIL JUDGE AT:
DEVANAHALLI
0.5.NO : 937/2024
BETWEEN : Mr.Pradeep Kumar Pradhan
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Plaintiff
AND : ECO Global and
& others Defendants

the limits of BBMF, B
to West 17+35/2 feet and North to §nu1h
38-+44/2 feet, in all measuring 1066 sq. feet
and ls |n ph\rsu:al possession, more fully
in the der. Our client
renresemed that, while travelling from her
residence to Meenakshi Mall to purchase
household items, while visiting the Mall Mrs,
Swapa Vajragiri has Ios‘r,."mmslaced the original
Sale Deed dated 05.06.2010, vide
Doc.No.BMH-1-01683/2010-11, Stored in
C.D.No.BMHD420, Book-1 and Notarized
General Power of Attorney dated 26.11.1989
on 18.08.2026 pertalmng to the schedule
property. And tll today we did not get back, and
complaint and published in papers, but
we did not get any help Henoe our client had
lodged a through online for inti
the loss of the said nnglnal Sale deed and
Notarized GPA with Kamataka State Police,
Bengaluru on 24.08.2026. Any person or
lemons finding the original sale deed and
PA may please to hand over the
same emsrtotheunderstgmad or to the owner,
if any lfmnclain‘ingmyrighlsﬁﬂeo«intmst

No:4
4. Mr. SULAV AGARWAL, aged about 42
years, son of Mr. Shankarial Agarwal, residing

i~ *‘ﬂ 168 ea:amu‘ 2026 ToTH 8 FRROTN B FFRTLFPYD. wod a‘img 17.11.2025 doth 2503 L6 #ng da.
10,84 706 46/ - (m VBT S0yTmUY MATE WLRAT BT OA. i sosnc Srg)) dedl s wi w@ Ha’d WD
577, 939 Juni feon : 03 Zeoiod. o3 mOMoHE 1) e oaw (mome:), besd wobay (3% HOMID).

'WHEREAS, the plaintiff Mr. Pradeep Kumar
Pradhan has filed the above suit for the relief
of specific performance of contract against
the defendants, in respect of the schedule
property bearing

at mﬂ #18, Ram Kishore Road, Civil Line, Pom enoh aEcd: | 8o Imgap Feoded wyodh Aded To. 08, XHF To, 28/1, LYY SRIT o, 28/1/08, w¥d: TpIF

g" DS DUS TECH PARK, a company| BoT Ty 20 ©B D CITHT TEHY; 10 8B, LG BV 100 ¥EC BB DY FW3 DD
under the provisions of the sy omht 1 9G0 ¥8 5,80 dadh ot bells et o “wie Som BHod NG Wy S8

Companies Act, 1956, having its negnstered ERoDHLT & WMF, .‘as drazs..iaiw UETHE, m&mmdod ™, cho®Ees Beew?, dorisn

office at #5 & 6. "Sunder Manson" d Zoepsy = zsma qﬁpasn? L3653 70, 07, :.'Sba.o e.rus:n! FeB Te. 5, aaw! b3*

Ragha\rendra Layout, 'reshwanlhpur, :L;gus ,:;;‘5 e;gﬁ ??‘m { U& 8 « =

by its
EL'me‘am, r a"d Ruthorized Signatory M. ek Yomme Q08 17.11.2025 JoTh w03 Ua. 10,84,706.46 (T2 08T Sorfgme mOTE LwEsd v da. 33

guant 2R, dedh “3.3‘4 wa, At By azd ;Stgﬁ'uﬁ Fedriod,

Sorzen U (wofa) S5, 22,10,000/ - (Sammals raagdm VED =) mAC Ia.M0 SR
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All that piece and parcel of the Ap Viz.
Ozone Urbana Prime, Tower 'C‘ No.C-501,
FIFTH FLOOR, Carpet area 1046 sq. ft, and

balcone 105 sq,. ft, and all the total super
built up area 1558 Sq.. ft, along with one
BASEMENT CAR PARKING, formed in
residentially converted lands measuring an
extent of 07 acres 25 guntas comprised in Sy

roperty No.3/8, present Bruhath Bengaluru
Rﬂuﬂ:nagara Palike khata No.205/205/3/8,
situated at Hulimavu Village, Begur Hobli,
Bengaluru South Taluk, presently comes under
the limits of BBMP Bengaluru, measuring East
to West 17+35/2 feet and North to South
3]!_!;44\1"2 fset. in all measuring 1066 sq. feet
al ]

Reatrs e advs o ke i engures Wl resonig
atesnens besecounns, amada Pt s i, s
Y o i e by s At T P, Ul Ed
andOvnof e Prekh Pulis L, ot e responstle
Tl fory consuences ! cse s ks i Fundo e ke,

East by : Road.
West by : Private Property.
North by : Site No.24.
South by : Site No.2,
Umesh M.N. & Manjula.M, Advocates,
No.38, 3rd Main Road, New Binny Layout,
Bengaluru-560 023.
Mob: 9980275499 & 9513838373

based on the said deed should write the | |yoc "g5, 94f2, 9473, and 131/Block 1 of
gned within / days P Kannamangala Village and an extent of 01
SCHEDULE PROPERTY Acre 04 guntas comprised in Sy. No. 13 (part)

All that piece and parcel of the i bl of Poojanahalli Village both under Kasaba
property bearing Site No.1, portion of Old | |Hobli, Devanahalli Taluk, Bangalore Rural

District, total measuring, to an extent of 8
acre 29 guntas and the above case is posted
to 26/10/2026 hence, you are hereby
summon to appear on that day at 11.00 AM,
before the said court in person or through
duly instructed advocate failing which the
matter decided exparte against you.
Given under my hand and seal of this court
this day. 9/9/2026
By order of the Court
Sd /- Chief Ministerial Officer Senior Civil
Judge & J.M.F.C Court Devanahalli

Associates
1st Floor, Above Indian Gas Office, Opp-Mini
Vidhana Soudha, Devanahalli Town,
Bangalore-562110

B- mowE  mmbed,
Dzl w3y It

g-Fo0e/ naoEy e s (hitps:/www.bankeauctions.com) Suau¥ HT00E: 16.10.2026 Z26H
@ 11.00 so :bmw 12,0094,

Esltcler] 2533 whniobadaclil gear Zear dandanidolsonn

v FoFes daded
Deed T3 Pk

15-10-2026% =owd 5:00T00 SR Ba’sﬂﬁna’m

Homérs: . de3n courfgdacka® - 9892816471 Email: chetan.rajpurohit@cfmarc.in

cinmyzlt aRrangE : PE T DO S0,
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support@bankeauctions.com, Zoméra: ac:;taa‘ @mom, Fo. + 91 8866682937; Maharasthra@clindia.com.
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Registerad Office: HOFC Bank Houss,

L_:_. HDFC BANK Senapati Bapat Marg, Lower Paral {West),

We understand your world Mumba - 400 013 and having one of its office as

Retail Portfolio Management at HOFC Bank Ltd, 1st Floar, |- Think Techno Campus,
Kanjurmang (East)Mumbai — 400042

doldl i Canara Bank ._:"j,, JAHANUMA .BRANCH
18-4-42/6, Shamshergunj, RBR Complex,
[ torwne $ymascons Jahanuma, Hyderabad, Telangana-500053

E-AUCTION SALE NOTICE
Date & Time of E-Auction : 16.10.2026 & 11:30 A.M. to 12:30 P.M.
(With unlimited extension of 5 minutes duration each till the conclusion of the sale)
Last date of deposit of EMD is 15.10.2026 5:00 PM
Notice under Section 13(4) of the Securitisation and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 read with Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) and
other parties that the below described immovable property mortgaged/charged to the Secured Creditor,
the Constructive/Physical possession of which has been taken by the Authorised Officer of the Canara
Bank, Jahanuma Branch will be sold on "As is where is", "As is what is", and "Whatever there is"
for recovery of dues to the Canara Bank plus unapplied interest and bank charges thereon are mentioned below.
Name and Address of the Borrower(s)/Guarantor(s): Syed Ameenuddin, S/o. Syed Hameed, House
No0.20-7-399/B, Inside Md Shukoor Ki Kaman, Fateh Darwaza, Hyderabad-500065. Guarantors: 1. Smt.
Urooj Unissa, W/o Syed Ameenuddin, H.N0.20-7-399/B, Inside Md Shukoor Ki Kaman, Fateh Darwaza,
Hyderabad-500065. 2. Smt Rafiya Sultana, H.No.19-2-11/34/62/A, Kala Pather, Hyderabad-500065.
Total Contractual liabilities as on (31.08.2026): Rs.8,69,425.55 (Rupees. Eight Lakhs Sixty Nine
Thousand Four Hundred Twenty Five and Paise Fifty Five Only) (Contractual dues as on 31.08.2026)
plus unapplled interest w.e.f 01.09.2026 and other bank charges.
DETAILS AND FULL DESCRIPTION OF THE PROPERTY
All that premises bearing house No.20-7-399(part) on land admeasuring 93 sq yards equivalent [
to 77.84 Sq mts Ward No.20, Block No.7, Inside Kaman Mohd Shukoor, Falaknuma, Fateh
Darwaza, shah ali Banda, Hyderabad Municipal Corporation, Hyderabad-500065 standing in
the name of Sri. Syed Ameenuddin. Boundaries of Flat: North: Neighnour's House, South:
House of release, East: Neighbours House, West: Dead Lane. CERSAI ID:400054124559 |

Reserve Price: Rs.37,83,000/- EMD: Rs.3,78,300/- Bid Increment: Rs 15 000/-
Property Can be inspected with Prior Appointment with Authorized Officer on 14.10.2026 between 11.00AM and 3.00PM.

Note: This Sale Notice is being issued afresh in supersession of the earlier sale notices dated
26-09-2024, 06-01-2025, 21-04-2025, 05-09-2026 respectively of the secured asset mentioned
herein without prejudice to the rights and contentions of the secured creditor. The earlier sale
notices shall, stand withdrawn to the extent to the said secured asset.

* No Known Encumbrances to the Knowledge of the Bank. * The Property is under Symbolic possession of the bank.
EMD amount of 10% of the Reserve Price is to be deposited in E-Wallet of M/s PSB Alliance Private
Limited (BAANKNET) portal directly or by generating the challan therein to deposit the EMD through
NEFT/RTGS in the account details as mentioned in the said challan.

Auction Will be held through Online Portal https://baanknet.com

For Bidding Process Manual, Bidder Registration and Payment of EMD Kindly Visit the Online Portal
https://baanknet.com. Contact: 8291220220 E-mail: support.baanknet@psballiance.com

For further details contact the Authorized Officer Mr. Ram Kumar, Jahanuma Branch, Hyderabad,
Canara Bank, Ph No.8328885156 may be contacted on during office hourson any working day.

Date: 09.09.2026, Place: Hyderabad Authorised Officer, Canara Bank

Vistaar Financial Services Private Limited Regd Office:-
‘{IISHTf H%RE Plot N0.59&60-23, 22nd Cross, 29th Main, BTM Layout Stage 2,
Vamr Gramib. flar Poids Bengaluru-560076. www.vistaarfinance.com

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Vistaar Financial Services Private Limited under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notices to the Borrower(s)
and Co-borrower(s) mentioned below, to repay the amount mentioned in the notice with further interest thereon within 60 days
from the date of receipt of the said notice. Having failed to repay the said amounts, notice is hereby given to the Borrower(s) and
Co-borrower(s) in particular and the public in general that the undersigned has taken Symbolic possession of the Property
described herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with
Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER THERE IS BASIS” on the date mentioned below.

SALE INTIMATION AND NOTICE FOR SALE

OF SECURITIES PLEDGED TO HDFC BANK LTD.

The below menfioned Borrowers of HOFC Bank Lid. {the "Bank™} are hereby nclified
ragasding the sake of securlies pledaed 1o the Bank, for availing credit faciites in the
nature of Loans/Overdrafl Against Secunties.

Due 1o persistent default by the Bosrowers in making repayment of the oulstanding dues as
per agreed loans | facilities lerms, the below loan | faclties accounts are in delinguen
status or classified as NPA (Non-Performing Asset}. The Bank has issued multiple notices !
loan recall notice to these Borrowers, incheding: the final sale nofice on the below-
mentioned date whereby, Bank had invoked the pledge and provided T days’ ime to the
Barrower 1o repay the entire outstanding dues in the: below accounts, falling which, Bank
waould be atliberty o sell the pledged securifies without issuing further notice i this regard,
The Borowers have neglected and failed to make due repayments, thaerefore, Bank in
exercise of 15 rights undar the loan agreement a5 a pledges has decided 1o sell | disposa
oif the Securities on or after 21" September 2026 for recovering the dues owed by the
Borrowers to the Bank. The Borrowers are hereby notified to freaf this as a nofice of sale in
camgpiiance of section 176 of the Indian Contract Act, 1872 The Borrowers are, also,
nitified thal, ifat any tirne, the value of the pledged securities fa8s further due to voiatiity in the
siock market o creale further deficlency in the mamin requirement then Bank shal a1 its
discretion sell the pledoed security wihin one (1) calendar day, withood any further notice in
thes ragard. Tha Bomrower(s) shall ramain Eable 1o the Bank for repayment of any remaining
outstanding amaount, post adiustment of the proceeds from saie of pledged securilies.
Outstanding | Date of

Amountason  Sale
No.| Account Number 10" Sep 2026| Notice

1 OGO 1450 |[CHIGURUPATI VIJAY KLIMAR | 11 49 74800 1 11409-2026
2 POOGKKXXX0(56T3 |ROUTHU THANDOJA £,38.229.73 | 11-09-2026
""waxxmgﬁm HARI PRASAD PUDI 17 57.382 62 [ 11-09-2026
BOOOONOO0DE1TT |SURLA SATYANARAYANA 4.14.615.99 | 114009-2026
LN 163 [Sal LAKSHMI JAMPURAM 906,024 82 | 11-08-2028
[IIEKEKKKEEMED REDDY JYOTHI 3,85 T12.00 ) 11-08-2026
L0000 7008 [NEDTIA ANKIT 3,27.602 55 | 10-09-202
me:-:}:xxxaaﬂ SLEMITA KLYNGE Gd_RBH. 40 | 11-00-2026
BOOOOOOOOOMEN |KAMESWARA KRISHNA 1.700.42 | 15-08-2028
! EISHORE THATIHONDS
10 {HHE{KKHMI&EHR LOKESH KUMAR KOMJIETI
N EIEHHHHIH&HE VANGALA RAMA KRISHMA
12 [HO000000COMEI3T |VIJAYA KUMAR REDDY
VEMIREDDY

Diate : 14.00.2026 | Place :ANDHRA PRADESH

Customer’s Information

1: Loan No- 0258SBML00026: Date of Demand Notice-11/06/2026: Borrower Name- Shamshe: Co-Borrower Name-
Mahammad Gousiya: Total Outstanding- ¥2407421/- as on 09/06/2026: Date of Possession-
08-09-2026: Description of the Property- PROPERTY 1 Krishna District Vijayawada, Bhavanipuram, New Door No 75-7-7,
Survey No :96/1, Extent: 50 Sq.yards, A Cc House and bounded as follows: On or towards the East by- Chalu Subbu, On or towards
the West by- Skalmand Property, On or towards the North by- Ft With Land, On or towards the South by- Megalith Kathema

2: Loan No- 0235SBML00589: Date of Demand Notice-11/06/2026: Borrower Name- Basa Venkatareddi: Co-Borrower Name-
Ramarao Basa, Sabadham Basa: Total Outstanding- 3¥2988047/- as on 09/06/2026: Date of Possession-
09-09-2026: Description of the Property- PROPERTY 1 A Site Of An Extent Of 287.77 Sq.yards Covered By S No. 12/4 Of
Nandigam Revenue Village And Santhaseetharamapuram Panchayat, Yechherla Mandalam, Srikakulam District and bounded as
follows: On or towards the East by- Rcc House Of Nangu Adiyya On or towards the West by- Rcc House Of Basa Paiditalli 8' Wide
Road On ortowards the North by- Rcc House Of Basa Garayya On ortowards the South by- Vacant Site Of Basa Garayya

3: Loan No- 0280SBML00162: Date of Demand Notice-11/06/2026: Borrower Name- Yellanur Mynooddin: Co-Borrower
Name- Yellanur Safura Banu: Total Qutstanding- ¥2007918/- as on 09/06/2026: Date of Possession-
09-09-2026: Description of the Property- PROPERTY 1 The Property Admeasuring An Extent Of 382.5 Sq.ft. Bearing House No
8/122, Comprised In Survey Number(s) 570, Situated In Ward No.8. Gooty (rural) Village, Within The Sub-registration District Of
Gooty ,Bounded On The North By: Allabakash House, South By: Y. Nazeer, House, East By: Hameed Site. West By: Road To Katike
Bazar and bounded as follows: On or towards the East by- Hameed Site.On or towards the West by- Road To Katike Bazar,0n or
towards the North by- Allabakash House., On ortowards the South by- Y. nazeer House

s, Loan Borrower's Name

= | EF | &0 | I FELS

The Borrower(s) and Co-borrower(s) in particular and the public in general are hereby cautioned not to deal with the property. Any
dealings with the property will be subject to charges of Vistaar Financial Services Private limited. The Borrower(s) and Co-
borrower(s) mentioned above, hereby issued a 30-day notice to repay the amount else the mortgaged properties will be sold after
30 days from the date of publishing the notices, as per the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules

2002. Vistaar Financial Services Private Limited
Date: 14-09-2026 Place: Krishna, Srikakulam, Anantapur SD/- Authorised Officer

o s

46951419 | 11-08-2026
2.183.62 |08-09-2026
19,93.174.92 | 10-08-20:26

SCHEDULE |
FORM A

PUBLIC ANNOUNCEMENT
(Fequiation 14 of the Insolvency snd Bankniptey Board of india
(Volunfany Liguaation Frocsss) Regqulations. 2017) T

FOR THE ATTENTION OF THE

Sdi- HDFC BANK LTD.

Vistaar Financial Services Private Limited Regd Office:-

VISTAAR

ADDENDUM TO FOR D ON 28th A 026 STAKEHOLDERS OF ODDPOTS FOODS LLP EINANC E | PlotNo.59&60-23, 22nd Cross, 29th Main, BTM Layout Stage 2,
OMKARA e gl L : Vaar Grumih, Gur Poid Bengaluru-560076. www.vistaarfinance.com
. RELEVANT PARTICULARS
OMKARA VIJAYALA STRIPS PRIVA ) [ NAME OF CORPORATE PERSON| ODDPOTS FOODS LLP
OCAIED A AYAWADA, ANDARA PRAD | DATE OF INCORPORATION ZRMA2025

SYMBOLIC POSSESSION NOTICE

Whereas, The undersigned being the Authorized Officer of Vistaar Financial Services Private Limited under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred under
Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002, issued demand notices to the Borrower(s)
and Co-borrower(s) mentioned below, to repay the amount mentioned in the notice with further interest thereon within 60 days
from the date of receipt of the said notice. Having failed to repay the said amounts, notice is hereby given to the Borrower(s) and
Co-borrower(s) in particular and the public in general that the undersigned has taken Symbolic possession of the Property
described herein below in exercise of powers conferred on him/her under Sub-Section (4) of Section 13 of the said Act read with
Rule 8 of the said Rules on “AS IS WHERE IS & WHATEVER THERE IS BASIS” on the date mentioned below.

Customer’s Information

1: Loan No- 0058SBML03539: Date of Demand Notice-11/06/2026: Borrower Name- Prabhakarareddy Ab: Co-Borrower
Name- Sri A.b. Prabhakarareddy S/o Babureddy : Total Outstanding- ¥2038012/- as on 09/06/2026: Date of Possession-
08-09-2026: Description of the Property- PROPERTY 1 The Property Admeasuring An Extent Of 1295.97 Sq.ft. Comprised In
Property No(s) 62, Bearing Pid N0.152500502000900062, Situated In Annena Halli Village, Within The Sub-registration District Of
Madhugiri Bounded On The North By: Road, South By: Site Of Krishnareddy, East By: House Of Krishnareddy, West By: Way and
bounded as follows: On or towards the East by- House Of Krishnareddy On or towards the West by- Way On or towards the North
by- Road On or towards the South by- Site Of Krishnareddy PROPERTY 2 District:-tumkur Block:-madhugiri Gram Panchayat
Singanahalli Village:--athenahalli Certificate No:-6765915 Property No: 152500:02000900062, Said Property No (as Per Gram
Panchayat Records 62, Property Classification:- Gram Thana Property Type: Building, Area In Square Meters Plot 120.40 Square
Meters, Building 69.68 Square Meters, Measurements In Meters East-west 8.2296 Meters, North-south 14.6304 Meters, Rcc
Building On Ground Floor. and bounded as follows: On or towards the East by- Krishnareddy's House On or towards the West by-
Way On ortowards the North by- Road On or towards the South by- Krishnareddy's Site

| OF CORPORATE PERSON

L AUTHORITY UNDER WHICH
| CORPORATE PERSON IS
. INCORPORATED! RESISTEREDS
| ESORPORATEDENTITY-
HHARER LIMITED LIABILITY
IDENTITY NUMBER OF
| CORPORATE PERSON
| ADDRESS OF THE REGISTERED | Groursd Fhoor, Ma, 1080, Sal Suraksha,
| DFFICE AMD PRINCIPAL OFFICE | 12th Main, HAL 2nd Stage, Indzanagar,
{iF ﬂ-N‘r‘ OF CORPLOHATE Bangalore - BEO3E

] LIDLI!DATIE.IN uGMMENCEME'ﬂT ‘-{Il=1 September 2028
DATE OF CORPORATE PERSON
'N.ﬁ.f'ﬂ: ADDRESS, EMAIL
ADDRESS, TELEPHUNE
| MUMBER AND THE
REGISTRATION MUMBER CF
THE LUIDATOR

RELEVANT PARTICU LARS

1. [Name of the corporate debtor along Omkara Vijayalakshmi Strips Private Limited
with PAN & CIN/ LLP No. PAN No. AACCO4588L
CIN No - U74999AP2017PTC105361

76-18-45, Plot No. 45, Iron Yard, Bhavanipuramj
Vijayawada, Andhra Pradesh, India - 520012.

Not Applicable as no website of the CD exist

3. | URL of website
4. | Details of ol h iority of fi The Company has its manufacturing unit
a:Stgltss :replgg:tgj ere majoriy of fixed situated at Survey No. 348, Muchenapalh%/lllage
;\)I/lssannapetaA Konduru Road) Reddigudem
526:11n2d1a5l Krishna District, Andhra Pradesh -

5. |Installed capacity of main products/ services Information is not currently made available to RP.

| REGISTRAR OF COMPANIES -
BANGALORE

ACM-3658

2. |Address of the registered office

| Name: Devika Samyanara:.-'ana

Adddress: B 106, Sai Sin Hertage
Apartments, B Block, Rodipsatya,
Uttarahafli Road, Bengaluru-5600610
PH.ND.: 96206 98482

REG MO

IEIE-I IF'A-IZ{IE-'IF-' H'EIEIE&1fEEIEI} 202143221

Revenue reported in last available audited
services sold in the last financial year financials for the FY 2024-25 is Rs. 43.94 cr
7. | Number of employees/ workmen Information is not currently made available to RP.
8. |Further details including last available | The same can be availed by sending a request

financial statements (with schedules) of two | to —omkaravijayalakshmicirp@gmail.com
years, lists of creditors are available at URL:

6. | Quantity and value of main products/

9. | Eligivility for resolution applicants under section | The same can be availed by sending a request 3 | LAST DATE FOR SUBMISEION
25)(h) ofthe Code s available at URL: |10 —omkaravijayalakshmicirp@gmail.com OF ELAIS

10. | Last date for receipt of expression of interest| Revised Date — 30th September 2026 L L T - - ([ B e Ry
as extended from earlior date of 14th Natice & hereby glven thal DDRDPOTS FOODS LLP has commenced Voluntary

eptember 2026) Liquidation on 10th September 2026,
, The stakeholders of ODDPOTS FOOQDS LLP are heraby called wpon to submit proof
Revised Date — 7 th October 2026 af their claims, on or before 9th Octobar 2026, to the liquidator at the address

TGt Dolaber E{IEE

The Borrower(s) and Co-borrower(s) in particular and the public in general are hereby cautioned not to deal with the property. Any
dealings with the property will be subject to charges of Vistaar Financial Services Private limited. The Borrower(s) and Co-

11. | Date of issue of provisional list of

prospective resolution applicants &as extended from earlier date of ik s e e, borrower(s) mentioned abovg, hereby issqed a 30-day notice t'o repay the amount else the mortga_ged properties will be sold after
1st September 2026) TR T T : s : o c . 30 days from the date of publishing the notices, as per the provisions under Rules 8 and 9 of Security Interest (Enforcement) Rules
PRV DS obeci o [Revised Date — 12th October 2026 The financial creditors shall subsmil thair proof of claims by electranic means ondy, All 2002
12. | Last date tor suomission or objections 10 evise ate — cloper ather stakeholders may submit the proof of daims In persan. by pogt or by electronic . . . . . . ..
provisional list (as extended from earlier date of ARG 4 I - i £ " Vistaar Financial Services Private Limited
26th September 2026) Submission of false or misleading proofs of claim shall atiract penalties Date: 14-09-2026 Place: Tumkur SD/- Authorised Officer
13. | Date of issue of final list of prospective | Revised Date — 19th October 2026 Name and Signature of the Liquidator
resolution applicants Sas extended from earlier date of
2nd October 2026) Sdi-

C5 Devika Sathyanarayana
Liquidator in the matter of QDDODPOTS FOODS LLP

Date: 14th September 2026 Place: Bengaluru

14. | Date of issue of information memorandum, | Revised Date — 23 rd October 2026
evaluation matrix and request for resolution| as extended from earlier date of
plans to prospective resolution applicants | 07th October 2026)

indianexpress.com

15.{ Last date for submission of resolution plans |Revised Date — 23rd November 2026
gas extended from earlier date of
6th November 2026)

omkaravijayalakshmicirp@gmail.com

Ragistered Office: HDFC Bank House

. HDFE BANK Senapab Bapat Marg, Lower Parel (West),

Wﬂ- understand your wodd | Mumbai - 400 013 and having ane of its office as

Ratail Portfalio Managemenl at HDFC Bank Lid, 151 Floor, I-Think Techno Campus
Kanjurmarg [East), Mumbai - 400042,

SALE INTIMATION AND NOTICE FOR SALE

16.| Process email id to submit Expression
of Interest

17. | Details of the Corporate Debtor's The Corporate Debtor is registered as an
registration status as MSME MSME.

*All other terms of Detailed EOI shall remain the same.

In the matter of Omkara Vijayalakshmi Strips Private Liméte/d
d/-

Mrs. Neha Jain Nemani

Resolution Professional

Reg. No: IBBI/IPA-001/IP-P-02465/2021-2022/13927
Correspondence Address of the Resolution Professional: 1601, Unicorn, Dattaji Salvi Marg,
Andheri West, Mumbai — 400053

Date: 14th September 2026
Place: Vijayawada

OF SECURITIES PLEDGED TO HDFC BANK LTD.

The below mentioned Borrowers of HDFC Bank Lid. (the “Bank") are hereby nofified
regarding the sale of securifies pledged to the Bank, for availing credit faclties in the
nature of LoansCvendrafi Against Securibes.

D o perssstent default by the Bormowers in making repayment of the outstanding dues as
per agreed Inans |/ facilibes terms, the below loan | facilities accounts are in definguent

epaper.f'rnanciaiexpress.eun'. .

BENGALURU

slatus oroiassified as NPAMNon-Perdorming Asset). The Bank has issued multiphe notices |
. R loan recall nobce to these Borrowers, including the finsl zale nofice on the below-
I HDFC BANK g:r?;il:; %?p::?ﬁlr: ?.Zﬁ?:::ﬁ;ﬁiﬁ] mentioned date wheraby, Bank had invoked the pledoe and provided 7 days’ time to the
i i e . 3 Borrower to repay the enfire outstanding dues in the below accounts, faling which, Bank
WE undarstand your world | Wmbs) - 300 013 and having one. ol Its ofics 23 would be at iberty to sall the pledaed securities without issuing furthes nofice in this regard.
Fatad Porifolio "J'|EIH3§E'["IE'“-1 at HOFC Bank Ll.d, 1=t Fll:ll:lr. I-Think Tachno EEII"IHIILIE The Bomowers hawve n.m;.&:l'ed and faiked to make dus repﬂ:’lrnents Iheref':fel Bank m
Kanjurmarg {East). Mumbsai - 400042, exercise of its rights under the loan agreement as a pledgee has decided fo sell | dispose
SALE INTIMATION AND NOTICE FOR SALE OF off the Securities on or after 21" September 2026 for recovering the dues owed by the
SECURITIES PLEDGED TO HDEFC BANK LTD. Enmnars1n the Ba_nk.T!"& Borrowers are hereby nofified 1o treat this as a nofice of sale in
The below mentioned Borrowers of HDFC Bank Lid. (the *Bank’) are hereby notified compliance of secticn 176 of the In.|:||ar‘. Contract Act, 1872. The Borrowers ar? al:sn.
regarding the sale of securities pledged to the Bank, for availing credit facilities in the riotified tha, fatany time, the value of the piedged securities falls Ruriher dus to volalily in the
nature of Loans/Ovendraft Against Securities s:[.:r,h 'f"-“a""tﬂ' 0 creale fl.er.I-TEr -Iﬂ-l}lﬁl..rﬁ-.l-p:‘.:r' in Ihelm.argu?u iequ.rremant then Bank shall al fls
Due to persistent defaull by the Borrowers in making repayment of the outstanding dues d"’f:'é"un N Iheiﬁm] Tt ‘,If'f "'1_t"'fq ok () ‘“‘E’_h:'“""ji“r day, wilhout any further m.h!;#: 1
, TR i this regard. The Borrowsns) shal remain liable fo the Bank for repayment of any remaining
as per agreed loans | faclibes terms, the below loan / facilities accounts are in outstanding amount, post adustmentof the proceeds frum sale of pledged securities
delinguent status or classified as NPA (Non-Periorming Asset). The Bank has issued d 1 : ' IJJut 3 = -
mutliple notices / loan recall notice to these Barrowers, including the final sale natics on Sr. Laan . o standing | Date of
the below-mentioned date whereby, Bank had invoked the pledge and provided 7 days’ Mol Account Number Borrawer's Name ountasonl  Sae
time 10 the Borrower to repay the entire outstanding dues in the below accounis, fafing 10" Sep 2026| MNofice
which, Bank would be at liberty to sell the pledged secunties without issuing further T PR XGEE] [ASHOK KUMAR GANDHI 46,516,684 | 11-08-2026
noticein this regard, . _ 2 [OOOOOOKRGR8 [VINAY K PRASAD 2,145.00 | 11-09-2026
The Barrowers have negiected and failed to make due repayments, therafore, Bank in 3 [oooonoooodTIe0 |SUPREETA SUGAREDDY 9.04 8086.00 [ 10-00-2026
exercisaof its dghts under the loan agreement as a pledges has decded lo sedl | dispose T . o petiep et -
off the Securities an or after 21° September 2026 for recovering the dues owad by the 4 | XA RRAX S Z2 [ASWINI EUMAR HOTTA f.52,51 [I.I-"'_:'I' 11-&9—%525
Barrowers to the Bank, The Borrowers are hareby nolified o treal Ihis a5 a nolice of sale 8 [ROCOOXAXSAA0 IDHARMARAS A 3,136.37 | 11-08-2026
in compliance of section 176 of the Indian Contract Act, 1872, The Borrowers are, also, B | KKK AR AAR3] [RAJASHEKARA MAHESH 4 840,47 [15-08-2028
”ﬂtﬁ,ﬁﬂhlﬁ'" ifﬁL H;w ime, thﬁEJ ﬁl:edﬂf.lﬁfﬂ Fleﬁ_gEﬁ secunilies fﬁ"ls{ur‘lhﬁfﬁuetémﬂilﬁ T [XXO0000GN0E4 11 [SAJEEY VISWANATHAN 2,054.16 [09-09-2026
in the stock market io create further deficiency in the margin requirement then Bank sha R 3
at its discration sell the pledged security within one (1) calendar day, without any further 5 IMGOEARIKELAGIY {13 PROMANASHARE DY 6,158 73 ol 06k
notice in this regard. The Borrowes(s) shall remain liable to the Bank for repayment of 9 [XOOOXXXXXTESS IMEHLIL PATEL 2,31,992.32 | 1-08-2026
any remaining ocutstanding amouni, post adjustment of the proceeds from sate of 10 [AAREARAALALIT [AaHU H BUMAR SINGH &, 14200 | 15-08-202
y g g j 10 JROUEOULAAEIT 1A ASHUTGSH KUMAR SING <00 15-00-2028
pledged securities. 11 [ROCOOXOCRES21 [SHOMVEER SINGH RHERWA 2.141.00 [11-08-2026 .
.| Loan Account 1 Outstanding | Date of 12 POOOOMKNKNNE08S [ARUN NATH G .. 74,875.97 | 11-09-2026
No.|  Number S Hame "'-L"f;“ el HEEI'E 13 [HOOCOMKXRNES05 [VIJAY SINGH THAKUR 1,952.95 | 11-08-2026 00 a eve ry SI e
. page it 14 [KOCOOKXXSTDT [PATTANASETTY RAJASHEKHAR | 19,14, 322 77 | 11-09-2026
1 [OOKXENE4ED | RAGHURAM YAMARTHI 31 ,885.85 [15-09-2026 15 [OOOOKK KKK 184 IMAHESH SHETTY 12 B7 032 82 | 09002026 [ [
2 | M0000G000T153 | SURYAPRAKASH REDDY " : bl el i bEfore takln a SIde
1| OKXEOONEI02 [ PRODDUTURU PRIVANKA
REDOY 14.25,000.00 | 11-09-2026 1 J)
4 [ 0OO00000TTE2 | MEDA RAMAKRISHNA Z2084.23 [ 11-08-2026 o o .
B[ MAXROCOETED | AMIT BHANDARY 2,08 825.00 | 1-08-2026 I f th
16 | AOOC0OCOUOKTEA 1 | CHINNAKOTLA RAJA GOPAL | 1,97.026.98 | 11-09-2026 - . . nrorm your Oplnlon Wi
17| X00000x2001 | PEDDE PREETIKA 14,78.17 | 11-09-2026 Whilst care is taken prior to acceptance of . e .
8 | OOCKKHOO005ES | A SRINIVAS 35,638.00 | 11-09-2026 ' ' . . ' htf I p p t
9000000000327 | NIKHIL C POPAT 5,95,852.78 |09.09-2026 advertising copy, it is not possible to verify its INSIGNTTUI perspectives.
10 [OOOOG000CCE21E | DUVVADA VIMALA 73,701.29 | 11-09-2026 . .
11 XOOUXKXXNKT 582 | P SANTHOSH KUMAR 63,426,688 | 11-09-2026 contants. The Indian Express (P) Limited cannot
12 | X00000OCOME003 | SHREESHAIL KUBASAD | 7,26,289.00 | 11-09-2026 | ,
13 | 0000000006138 | MANGA DEVENDER  4,29,316.82 | 11-08-2026 be he|d resp0n3|b|e for SUCh contents, NOr for any
1| 0001 EE5 | SANGEETHA GLUARATHI 110,731,332 | 11-08-20:26 '
15 | XXOOOOO000532 | ELAPULLI KAVYA GANESH | 5,57.201.82 | 1-09-2026 |0$S or damage mcurred as 4 resu|t of
16 | AR N0E4] | KRISHNASUDHIR DOGIFARTHI | 2 88 403 .82 | 11-03-2026 , . , .
17 | XOOXXKXOC(2266 | CHENCHU SARITHA REDDY|  5,68,339.00 | 11-09-2026 transactions with Compames associations or
18 [ OOOOOO000ET 20 [ SATISH KUMAR MARAM B.50,583.96 | 11-09-2026
19 | XOXXKXXXKX6082 | BASIREDDY RAIA individuals adversing in its newspapers or
SEKHARA REDDY 1,35,242.82 | 11-09-2026
120 | ]OOD0K0M03E | NEERU MOHAN B,02,334 82 [ 11-09-2026 Publications. We herefore recommend that
Date : 14.09.2026 Sdi-
Bhico - TELANGAMA HOFC BANKLED, readers make necessary inquiries before sending
any monies or entering into any agreements with :
- e o Thelndanbpress § ThelndianEXPRESS
advertisers or otherwise acting on an For the Indian Intellient
: : or tne inaian intetligent. — |OURNALISM OF COURAGE —
advertisement in any manner whatsoever.
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